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ORDERS OF THE TRIBUNAL 

de dated 23-I 7-2113. 
T- 	 Hed Mr.AShOk Mehanty,1et: 

senier Acivecate for the Res*ndentS ar.t 

3,as,1eaEfled c.unseL for the Applicant.I had 

djised of this O.A. at the admissiifl stage 

on 21.11,2112 sy giving directiifl to the 

Rs,ndents that the AppliCiIflt ce cinsidered 

fr transfer from the post of Sweeper to that 

if Peifl under 25% quota as previded under 

the Recruitment Ruleseas and when vacancy 

arises, if the applicant's claim cemes under 

the zone if c.nsideratiifl.In cempliance if 

that directien, the ReSfldeflts have filed 

No. 237/ 2613.In the MA they have disciesed 

that the p.st•f peirl and the Sweeper 

fill 	under Gr.D citeSEY 	sj.n the 

prereviSed recruitment rules 25% .f the 

pest if peon AAas tee filled up .y transfer.  

if empiCyce in the cadre if sweeper,Farashe$ 

tC.3Ut the said rule has ceen amended cy 

virtue if OM Ni. F--3/2$I$' -KJS dated 

5. 7.I1. in the amended rule .ii c•y if whiCh 

has óeei placed aefore me by the Res6fl4entS, 

this provision if fillinq ut if 25% if the 

:W*Sjg pist if pe.fl has iel aóreated and 

thus1  there is no dinstinctien .r 

there is no suó.rdiflite cadre if Sweeper 

Facashes etc. Having perused the amended 

rules as refer-ed to aa,ve,I a!ree that 

theCe is no sc.pe  for this pri..unil to 

interfere in the matter and in thcfact 

and circumstancesthe relief s*uht fiA. 

th ajjJiCant has to ee rejected being dev 
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.f any merit and therefsre,the same stands 

gisRts rej ecte. 


